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TRHL ADMINISTRATIVE TRIBUNAL

IN ffb CEN A
ERINGIFAL BENCH, MEJ LELHI.
Regn.No.CA 155171989 ' Date-of decision:2.3,1990.
shri Remesh Singh Rana : .o Applicant
Vs,

The Commissioner of Police & Others .,.Respondents

For the aplicant ceechri B,B. Shamma,
' Counsel
For the Respondents eoeohri M.M. Sudan,

Counsel

CORAM:

THE HON!SLE MR. P.K. KARTHA, VICE CHAIBRAAN(J)

THE HON!BLE MR. D.K, CHAKRAVORTY, ADMINISTRATIVE MEMBER

1, ‘hether Reporters of 1ocal pépers may be @llowed to
see the Judgment? %X7

2 To be refe&red to the Reporters or not’?s\/C

(The Judgmenb of the Bench delivered by
Hon’ble Shri D.K. thr avorty, Administrative
Member)

The spplicant, who is @ Syb-Inspector in the Delhi
Folice,filed this application under Section 19 of the

Administrative Tribunals Act, 1985, praying that the

)
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impugned order dated 2,¢,1989 at Annexure 4-I to the
dpplication be quashed. By Annexure A-I, it has been
proposed to initiate Departmental znquiry Froceedings
dgainst him,

2, The pleadings in this case are complete, After
pex usvnq the recrods carefully and h@or¢nn the learned
counsel of both partie;, we feel that the application

could be disposed of at the admission stage itself,

The facis . |
@ T2¢ts of the CaSe dare not diSputed‘ The
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dpplicent wis appointed @s Sub~-Inspector in 1971, At the
time ot a@ssassinction of the‘former.Prﬂﬁé Minister)Smt.
Indira Gandhipn 31,10,1984, he was posted at PFolice Station,
Lelhi Cantornment. In the wake of the assassination, there
had been riots in several parts of Delhi, The applicant
was placed under suspension by order dated 15.,11,1984 at
Annexure-1i, pagje 10 of the Faper-Book. Subsequently, by
order dated 2,9,1986, the suspension order was revoked,
The Govermment had appointed a Commission of Enguiry
headed by Justice Ranganath Misra.to enguire intc the
riots which broke out in DBelhi., In the Report of the

s@id Commission of Enguiry, there was a mention that large
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scale killings had taken place in variocus places in Celhi,

Pursuant to the recommendations by the said Camission, the

Delhi Administration had appointed a Committee consisting
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of Justice Dalip K, Kappor,former Chief Justice ot the
High Court ancd Kumari Kusum Lata Mittal, retired Secretary
to the Government of India to enguire into the delinguencies

of individual Folice Officials and to recommend such action,

/

2s mey be caélled for,

-

4, The conterition of the applicent is that the

initiation of the proposed Departmental Enguiry against him

is prem3ture and that his, conduct along with that of cthers
similarly citu3ted is bound to be gone into by the

2folesald Kapoor-iitiel Committee ond it will prejudice

his .c2se if the Lepartmental nquiry is held at this stage

)

before the outcome of the proceedings of the aforesaid
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Committee is known, He has rslied upon the decision of
this Tribunal in Shoorvir Singh Vs. Lt. Governor Delhi &nd
Others, ATR 1983(1) CAT 708, which was decided on 3.12,1937.
5, in our opinion, the caseg of the applicant is similar
to thaot of Shoorvir Singh, who wés also an Inspector of
Police and against whom similar action had been pioposedﬁ
The Tribunal accepted the contentioﬁ of Shoorvir Singh end
éxpressed the view that it was premature to hold the
Departmental Enguiry against the applicant. It was
observed that *the conduct of the applicant along with
others similarly pléced is bound to be gone into by the
Committee and it will prejudice the cause of the applicant
if the D,E, is held at this stage even‘before the outcome
of ithe proceedings of the Committee is known, We are,
therefore, satisfied that to heclc the D.k. against the

2pplicant ignoring the cause of several others si
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circumstanced, as the applicant, will result iA‘hostile
discrimin?tion. Therefore, eny action against the applicant
can be taken only in the light of the recommendations of the
Committee: as and when made; not eaxlier",

&, in view of the forgoing, the Tribunal quashed the
i@pugned order placing Sﬁéorvir Singh undex suspenéion as

also the order initiating the D.E, agdinst him,

7. Following the decision of this Tribun2l in 3hoorvir
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Singh's case, we holc that any action against the applicent
in the instani case will be premsture st this stage and
it ca2n be taken only in the light of the recommendstions

e

of the Committee set up by the Lelhl Adminis
and when the soéme becomes available, accordingly, we

set aside the impudgned order dated 2.06.1839 and su2sh
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the same. The dpplication is dispose the edmission
stage itself with the 2foresaid directions,

The parties will be2r thelr own cosise.
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(B.K. Ch Y ) : (F.K, KARTHA)
MEMBRR (A; VICE CHAIRLAN(J)

. Hevch, 1970



